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3MmA/ORDER

AR &g, 3uregeT & carr /
PER MAHAVIR SINGH, VP:

This appeal of Revenue is arising out of the order of the
Commissioner of Income Tax (Appeals)]-56, Mumbai [in short
CIT(A)], dated 20.12.2018. The assessment was framed by the Asst.

Commissioner of Income Tax, Circle-17(1) Mumbai (in short ITO/ AO)
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for the A.Y. 2009-10 vide order dated 10.03.2015 under section
143(3) of the Income-tax Act, 1961 (hereinafter ‘the Act’).

2. At the outset the Id. Counsel for the assessee Ms. Vinita Shah
submitted that assessee had availed “Vivad Se Vishwas Scheme-
2020’ to settle the dispute arising out of this case. The assessee has
also submitted form-3 and had paid the taxes. The learned
Departmental Representative also agreed that taxes have already

been paid by the assessee.

3. We have heard the rival submissions and perused the materials
available on record. We find that assessee had already availed “Vivad
Se Viswas Scheme 2020” and filed necessary declaration. We find
there is no need to keep this appeal pending before us as due taxes
have already been paid by the assessee under “Vivad Se Viswas
Scheme 2020”. In view of the aforesaid observations, we dismiss

this appeal of revenue as withdrawn.

4, In the result, the appeal of the Revenue is dismissed as

withdrawn.

Order pronounced in the open court on 10.06.2021.

Sd/- Sd/-
(TH. STef9Torer /M BALAGANESH) (78R {88 / MAHAVIR SINGH
(er@r gy / ACCOUNTANT MEMBER) (39regsT / VICE PRESIDENT)
753, et/ Mumbai, Dated: 10.06.2021

g WK, 4. @ @fed/ Sudip Sarkar, Sr.PS
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